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Sushil Kumar | : f';io'o " ees  ewe AppliC?ﬂt
Yersus

Uniah of India & OLheTs ses  ses  esoRespondents

Hen'ble Mr,Justice U.C.ﬂriuaatava,U.Cj
Hon'ble Mr, A, B, Gorthi, Memher{A)

(By Hen'ble Mr,Justicel,C.5.,V.C.)

The applicant qualified fer the post of

Apprentibg Mechanic. after appearing in the oral

and'uritten examinatian which teok place in pursuance
ef an advertisement, Thereafter the applicant received
s registered letter dt., 16.,12,1974 intimating him
that the Cemmissien has recemmended his name for

appointment and he would get appointment in due course:

¥

' But ns letter was received by the delinquent employse

Meanuhile the anplicant lesrnt that candidates selected
‘alenguith him uere reqaiving training, But the efforts
of the applicant did not succeed, The abplicant met
the 8,P.0, (Recruitment) en7,3,1976 who directed the
applicant te see his sub-mrdinata,l It was then known
that the'lettaf'mf eppointment, in Fact; wés sent te
him but by mistake it uas sent on in-correct address,
The applicant was assured tﬁat the mistake weuld be
cerrected agd he uill get his appeintment very soen,
Oh‘the cantrary the applicent was informed videlettar
dated 18,3,1976 frem S.P;O.(Recrﬁitmant) New Delhi
that he will net be appointed te the abaQe pecst ss the

panel of the same had lapsed, Therezfter the applicant
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& ‘ the medical examlnatlgn The mlstake was thus rectlfled

S

. representad again to the S,P;U.(Recruitmentb and
~under advice of the cmﬂnéal issued 2 reqgistered notice
Under Sectien 80 C,P,C, te the Géneral Manager, |
Nerthern Railuay, Bareda H@use; New Delhi}dt. 24:1f77
narrating all the facts and‘challenging‘fhe orders of
the 5,P,0, (Recruitment) dt, 18,3,1976 being illegal and
arbitrary. Thereafter vide letter dt, 19,5,77 he was
sent for training after he uas declared that he passed
J .
it appears thet as it uwes the fault of the Railyay &~
.Admlnlstratlmn The_respondents have not filed any counter
- affidavit despite servics, Un_eaflier datecMr, Siddiqui,
N .Advocéfé appearing for Mr, K,C,Johri Railuay,Cmunéel
rayed for some time to file the reply. In viey of
the facts stated abova the app llcant should nnt be

‘? | subjected te suFFer far the mistake of the Govt, or its
| officerg C@nsequently the applicant cannot ba made tg

3 suffer for the mistake er errers cammitted by the

Railuway Administration itself, Accmrdlngly the Prayer

ef the appllcant apDearn to be 3uet1flpd The applicatian
is accerdlngly allsued and the resp@ndents ara dlrected te
Pix the senierity- aF the apolicant by placxng his name .

over and above the others and p1301ng him, may it be at -

bettom, of his batch- uhen the enpolntment letters of his

batch uwere 1ssued. The applicant will get senimrity'

bﬁt ne back uages for the periqd.uill,be given te him Fgr‘>;

‘tﬁe saidfperiad._ The $enimrity shall be rectified‘and COIr-
of the communication of thls order, No order 2s tg costs;
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